
FIR No. 100/2021
State  vs   DL-8CAU-2838

PS Prashant Vihar
22.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of present case is

being conducted from camp office through video conferencing using CISCO Webex Meet

App in view of Order No.  256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High

Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued by Hon’ble

High Court of Delhi only urgent cases are being taken up through VC and other matters

listed are being adjourned en-bloc. 

This  is  an  application  for  releasing  of  vehicle  bearing  registration

number DL-8CAU-2838 on superdari.

Present: Sh. Vikas Jangra, Ld. APP for the State.

Ld. Counsel for Applicant/Owner

Report received from IO perused, wherein it has been submitted that he

has no objection if vehicle is released to the applicant by the court.

Instead of releasing the vehicle on superdari this court is of the view that

the vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number DL-8CAU-2838  be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles

and also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.04.2021



FIR No. 130/19
PS Prashant Vihar
State Vs. Karan Lohia

22.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present: Sh. Vikas Jangra, Ld. APP for the State.

 None. 

  Bail bond verification report received from ASI Sanjeev Kumar.

Surety found to be sound, address stands verified. Accordingly, bail bond

and surety bond is accepted. Release warrants be prepared immediately. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.04.2021



CC No. 556/1/13, 594/1/13, 597/1/13 & 603/1/13
Gaurav Chabra Vs. Vinay Mehta

CC No. 602/1/13 & 557/1/13
Sunil Chabra Vs. Vinay Mehta

CC No. 601/1/13 & 558/1/13
Anita Sukhija Vs. Vinay Mehta

22.04.2021
 Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present : Sh. Abhinav Sharma, ld. Counsel for accused/ applicant.

Vide  the  present  composite  order,  undersigned  will  be  adjudicating
upon the bail applications filed in the afore captioned connected complaint
cases.

Ld counsel for the accused/ applicant submits that the accused was not
aware about the proceedings of this court and had never been served with the
process issued by this court. The accused is stated to be a senior citizen and a
lenient view is pleaded in view of the present pandemic situation. It is the
case of the applicant that a false case has been filed by the complainant in
connivance  with  others  and  in  this  regard  the  applicant  has  relied  on  a
transcript which has been filed on record along with the bail application. 

Arguments Heard. Record Perused.

It  is  pertinent  to  mention  at  the  outset  that  the  accused  in  all  the
applications is  same i.e Vinay Mehta.  The present  applicant  was declared
absconder by the order of this court dated 04.04.2015. The applicant has at
length submitted written arguments on the backdrop of the main complaint
u/s. 138 NI Act, same is not being delved into for deciding the merits of the
present bail application.

Perusal of the record shows that the accused person had not entered
into  appearance  in  his respective  complaint  cases and  this  is  his first



representation before  the  court.  Thus,  it  is  not  a  case  of  accused  person
deliberately avoiding service after making appearance before the court and
hence  the  present  application  has  to  be  considered  keeping  this  material
factum in consideration. The applicant has stated that he was not resident of
the  address  as  provided  by  the  complainant  in  memo of  parties  and  had
already vacated the said address in the year 2012, prior to the issuance of
process by the court. The applicant has further undertaken to participate in
the  proceedings. The  applicant  is sated  to  be  in  judicial  custody  since
15.04.2021, after being arrested as PO. The main matter in relation to which
accused has been declared absconder happens to be a bailable offence.

 Further, in light of the present pandemic the trial will take its own time
and  no fruitful purpose would be served by keeping the accused in judicial
custody for such an elongated period of time. The presence of the accused can
be secured by imposing stringent bail condition. 

Thus, in light of the afore cited reasons accused is admitted to bail on
furnishing of bail bonds in sum of Rs. 30,000/- each  with one surety in the
like  amount  in  each  of  the  above  cited  complaint  cases,  subject  to  the
conditions that:-

1. The accused shall appear in the court as and when directed and shall
not commit an offence similar to the offence of which he is an accused,
or suspected of having committed.

2. The  accused  shall  not  directly  or  indirectly  make  any  inducement,
threat or promise to any person acquainted with the facts of the case so
as to dissuade him/her from disclosing such facts to the court.

3. Further, the applicant undertakes to take part in the trial. 
4. The accused shall also not tamper with the evidence in any manner. 

 Copy of this order be sent to applicant through electronic mode.

       (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/22.04.2021




